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{6} [ give herein below the details af liabilities/ dues to public financial institutions and government :-
(Note: Please give separate details of name of Bank , institution, entity or individual and amount for each item)
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(T) Details of profession or sccupation:
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(MNamne of the School /College/ University and the year in which the course was completed.)
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VERIFICATION

1, the deponent, above named, do hereby verify and declare that the contents of this affidavil are true and correct to the

best of my  knowledge and belicf, no part of it is Talse and nothing matedal has been concealed there from. | further
Jdeclure that ¢
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